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CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

AT HYDERABAD.

0.A.NO.1521 of 1995.

Date of Order :- 9th ﬁecember}1997.

BETWEEN : \

R. RAVI,

s/o R. Lingam,

Aged about 33 years,

R/o0 Mettuguda,

Secunderabad. ‘e

AND

1. The General Manager,
South Central Railway,
Rail Nilayam,
Secunderabad.

2. The Chief Personnel Officer,
South Central Railway,
Rail Nilayam,
Secunderabad.

3. The Chairman,

SC Rly HQ Office,
" B8taff Canteen,
Rail Nilayam,
Secunderabad. .o

APPLICANT

RESPONDENTS

COUNSEL FOR THE APPLICANT : MR.P.P.VITTAL

COUNSEL FOR THE RESPONDENTS:MR. D.F. PAUL,SC.

CORAM:

HONOURABLE MR. R. RANGARAJAN,MEMBER(ADMN,)

HONOURABLE MR.B.S.JAI PARAMESHWAR,MEMBER(JUDL. )
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O R D E R (ORAL).

(Per Hon. Mr. R. Rangarajan, Member(Admn.))

1. ' This 0.A. was posted to today in view of the
letter of the learned counéel for the applicant dated
2.12.1997 for expeditious hearing of this case. We have
asked the learned counsel for the respondents whether he
is prepared to'argue his case today itself as reply had
aiready been filed. Both sides agreéd for final hearing
of this case on date. Hence the O.A. is taken up for
final hearing and diéposal.

2. Heard Mr.P.P.Vittal for the applicant and
Mr.D.F.Paul for the respondents. The applicant in this
0.A. was engaged as a Casual Cleaner/Supplier in the
Cooperative Staff Canteen, S.C.Railway Headquarters, at

Rail Nilayam, Secunderabad. He was engadged  .aA such on

16.1.1984 on compassionate '‘ground on the death of his
brother in December,l§83.

3. The applicant has filed this O.A. praying for a
direction to the respondents.to regularise his services
as Group D employee in the Headquarteré Staff Cantegn of
S.C.Railway and give him seniority from 1.4.1990, the
daﬁe on which all other staff of the said canteen were
treated as reqular railway employees.

4. A reply has been filed in this O©O.A. The main
contention of the respondents 1is that the applicant
though empld?ed in the Non-statutory recognised canteen,
he was not paid from the subsidy and hence he is not
entitled for regularisation.

5. ‘The empteyrees—ef—blte non-statutory canteens are

run on cooperative basis. The employees of the
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éooperative canteens are engaged by the Managing
Conmittee runﬁing the said canteens. Hence whether the
employee is paid out of the subsidy or otherwise is not
the relevant point for consideration. The only peoint to
be considerea is, whether the applicant was engaged by
the Cooperative Canteen Society or not. If he is not
employed by them and he works on his own, then the
guestion of not considering him for reguiar absorption
may arise. But in this case, it is not stated that' the
. LFT

applicant &%= not employed by the Management of the
Cooperative Canteen. We find from thé reply that the
applicant was engaged by the Managing Committee of the
Cooperative Canteen. The question of unauthorised
engagement as he was not paid from the subsidy is not a
proper reason to reject the prayer of the applicant in
this ©O.A. The applicant was engaged by the Managing
Committee of the Cooperative Canteen Society and that
itself makes him eligible for regularisation if other
conditions are fulfi}led,

6. In a similar case in 0.A.No.123/94 decided on
19.6;1997 all these points were considered elaborately
and‘a direction was given to thé ef/.ffect that if the
applicant in that O.A. was in service as on 1.4.1990 and
on that date the total number of posts for reqularisation
E%;less than the sanctioned strength as on 1.6.1982 f&r
that canteen, then the case of thakapplicant should also
be considered for regblarisﬁtion in accordance with law
as per his turn.That direction holds good in this O.A.
Hence the following direction is given.

7. If the applicant as on 1.4.1990 comes within the

number of posts sanctioned for the Headguarters Canteen
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at Rail Niléyam, Secunderabaﬁ as on 1.6;1982, he should
be regularised in his turn as a Railway servant either in
that Unit or in the other Unit as the respondents deem
fit., If the applicant is absorbed immediately or some
time later .on "the basis of the availability of the
vacancy, he is entitled for the fiXatiop of his seqiority
in Class IV Group D post with effect from 1.4.1990. His
benefits in the absorbed cadré shall accrue thereafter on
the basis of that seniority.

8. The O.A. is ordered accordingly. No costs.

)f\/\.@/‘%,

(B.S.JAI PARAMESHWAR) {R. RANGARAJAN)

,,,,,,,,,,ME BER(JUDICIAL) MEMBER (ADMINISTRATIVE)
129}

’//(’/,/g;;;; THE 9TH DECEMBER,1997. | zTP“’/// y
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Dictated in the Open Court.
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Cepy totg

1. The Genaral Manager, South Central Railuway,

Railnilayam, Secunderabad,

2, The Chief Peracnnel Officer, South Central Railway,

Railnilayam, %Fcunde;abad.

3, The Chairman, Seuth Central Reiluay, HQ Office,

Staff Canteen, Railnilayam, Secunderabad,

4, Ona cepy te Mr.P.P,Vittal, Advocate, CAT,Hyderabad.
5. One cepy te Mr.0.f.Paul,Addl. CGSC,CAT,Hyderabad,
6. One Cepy to O,R(A),CAT,Hyderabad,

7. One duplicate cepy.
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